/ .rﬁmj To St TeP-33004/99

REGD. NO. D. L.-33004/99%i

Q/he GaZette Of

EXTRAORDINARY
WRT 11 —0S 4
PART ITI—Section 4
Wi | WertioTd
PUBLISHED BY AUTHORITY

No. 193] NEW DELHI, TUESDAY, SEPTEMBER 24,2002/ASVINA 2,1924

i |. 193] T2 feoet, HireER, faamr 24, 2002 /207 2, 1924

W 9 aftog
A=A
2 feweht, 23 faamr, 2002

. 10/7/82-14. ( W9, ) -@UE -VI.— 39 9ftug stfufam, 1978 (1978 W1 37) Y €10 11 1 39917 (2) F 919
ofsa som Al F1 UR 26 F @08 (@) T T GRI IS VIR 1 T4 4 GO R TE 56 9RUg, H5d TRFER F @
A ¥, TaesN Fefatea fafe gt 8, ster :— .

0T |
1. fere - R Uw. — (1) 37 fafaEi o yrda 39 aftag (Sl 6 gan & freiem gon o) fafem,
2002 HET ST |
(2) A TSI | FeHRE i AORIE | TG 0 |

2. giaTeTd, — (1) 37 fafem §, s/ ae for wed A st=en oTafam A 81 i —
(%) ‘P wiferenr " o1 ool fafera 4 o sfaia Frafermal et 3 foe wem wifaert §;

(@) ‘‘wfafrfe’ o o7ed & =1l S ot skt ST o1 R qiug 3 wierera | foret 7 W g § St vk
el & =1 s el § e 81 St qua: STere HEAd: SRR & W@t a1 fremm € = 3 e el

it e o g g aitag ¥ Rt ) R el s SRR R A 39 el o SR e R S Ui
e YT TR & et steren frm F ¥ wr & frfaa & =

(m) ‘e o ered et # fafAfEe ufteg & fae ot we W Frgw =fw T

(%) ‘et et et ', w , w  aet ww d ari ig off R ¥ S el o st
(%) “*oraen’’ o ored 3 fafem 6w Hor oty ¥

(=) “‘afaa’ = e o wrEfaE R

(11) o o e srfursafaali =i v o fafsrael & foman mran € Forg v =t <t 7% ofie St wfiwg fem, 1979 4
it € E ¥ SR et o B S S o o § e man 1

2975 G1/2002 (1)




2 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEC. 4]

"I T—adenia st we, Frfa i dar st ot
3. URSE & ST it T W quT TS, — (1) WRug 3§ 98 % T it 37 v ¥ doe awt 2 s e
H faffis e E
(2) RTg FHF-TF AT A T8 HMEA F R § S qE AR TG
e fo aRetor 9 Siar & Gt @it e e S, s ) ST e A, e w5 g st
eI 1 Y A § TR S 1 stfureRae 15,200 %, e & stk €1, Ha SRR % qd SrgHieT § 9 S
@ % ft fof ST A st aRer | 59 9e W w9 @ e s ¥ fra W wfige gume T a2

(3) fag STTET T e, Toid: Aa Q = 5, mqﬁwwwm%ﬁﬁwﬁwaﬁma@
srfereh =1 ot 9Rag % wore # et off vid @ a=a =t <1 g 2 |

(4) aftag 510 TR W% 3 GO & foru wifswra amr= faxita fram, 1963, foxia wiwal s gemsm frem, 1978 7o fr
SR AT A % HAOE 5 39 AT R -9 TSR STR/STIRE & T g o S % STqEr waE Wt W
4. 99 uftag fafam, 1979%%5%8%3@?—%%@3@%%@“%@%%@ B :
(i) =t'=" % wQi % A § qRug
(ii) ot ‘@' % I & 9§ 1 |
(iii) =t ‘' qen ot e % usl % W ® 9 |
5. el o T, —aftag & &t ug % fere aftg gro st o Frem = forg sd o o st =6 fafy, oy <o @en
AT TG i+ oo B |
6. Taferaar gaToTas. — ooy 3 wre & et ug W et safa & diet ot g aa 7 frga =t i smom s
T 9% uitug gr Treifa fafera s grr e =ifta = o fean =g
s o 5 Fram ot g +ft e wfafgfem W s R aftg 3 W & fordt o W e safe ey =t et |
7. ST, — g 3 el i AR 5 TR 6 e T e 2r et Fr S SER T e
8. 7ot wu A Fgfer. —foreht st o1 forelt o @ 9 9 @+t g v o <1t <& Frgfem o e s aen
ST ST 377 g FHEN SH % R ®9 W TRy 7 81 3R 7 €1 oedt o1 fermm 21
T I3, STvTe St e i S datEta
9. (1) Ierafar i Srera WA AL — (1) T FH=R 56 |G Hi sifad fafsr o srowe # o & fge 21 smem
ﬁwmﬁwﬁmﬁmaﬁ%‘rmlaﬁﬁﬁﬁmmﬁawm%ﬁmﬁmmﬁgmﬁ%mqﬁvm
sifem & Fa fga g
(2) zau-Trag & 3o i gm U
L) () A iy g Fratf fafee oS gr Rt e @ stee sifea R S T SR S aea
ﬁwﬁ%wmaﬁnﬁ*ﬁam@mﬁm%ma@@mﬁﬁ@m
(@) =fs aftag 1 T o ¥ fed & TE S ST 9 a5 qot erfreer 2 b e e e @
@ ATe =t fafaa Fifeq <ot a1 39 Afeq % wasy 8 11 918 1 909 9o SR 39 SeTgT 6 Q:
(i) Afgog et et @’ w5 99 91 9g H go AL Sl T g1, 91 ot ' % ug st qar H |
© X 35 od I Y H M Y Yool GRUg FT G F ST E A STF 509U i S FH T S F 9w,
(ii) Tt o 79t § 9k 55 T° T TG T &1 ST o 91K |
() g oft wEER, A ae e e ' w % I W R (3R 35 o oY W B W Tee) Uiug i ga H S
o) d 9= 94 kT ST R % G SR ST T e A w=e g9 o7 e & 9, g wive
w9 | FH 11 9 T fAtea Afea SH o w8 g e B
w9 Tor Frrgfer e =1 o1 58 T % siaria Yaitgha 7 ot Rt s ot Tgafa o1 Ik e § 9tk
T Teifera 21 =11 afs ST favg 9e1 U8 & % fofu Samaf=er HEaE! =i Wi el S12e Jediied o |
(=) @e (@) ¥ Fo o €1 g, 9 aiug # v A 9ftag F fea F TE e sifid 21 38 ot stfueer g
forelt =T SRt S 19 o4 T HaT T R O o 918 HH | A d1F I8 o fared Aifed T A 39 Aifed
% TSt H 1 WIE A qA1 W A Y AT s SR




-

P

A[WIH—@U@H YA ohT TSI« STHIH : 3
() Wfss qartgta:—
(1) =R 1 e g T 20 6 i STEw/Aa T T FA W AT G H AfCH I w6esT § Fange o
Siigl
Harfrgfa Aifeq-o7afy S wmia W et 2, afs 59 srafy & wara 8 9 9ea 71 Fgfem v Sanfagts
T STIAM S W TR T R

(2) wHER *I STEE Yo § Ui I qeh ht AT ST SS9 A —
(%) ~nifear =t fen o1 Fat otée Han qare 1 | sfess T 8
(@) orafy amr= stdaftar i fafa | o1 7 7 ot @ ; 7R

(1) wﬁmwwwmﬁm%ﬁmmﬁmﬁm%ﬁw%mmmaﬁwﬁémw
27 % fore et gen s # wreatr gy enfal

(3) frgfer sifirehrdt ot orgwf & =Nfew o foren o wehan & = oTq0y et <t sfee faftr 3 ofiaw o fen
ST | '
¢ (4) Trgfe wifeer o9 foder @ fiF A1e @ 9 oTafy o Aifeq TR T §:

g a9 Tor Fogfa wifesrrdt = o1 58 @S % siavia Yafgia | arel e et st oAt st Ak Fehal © 9fE
' = Teifera et =1 afe sus faes wre1 <3 31 fou srvmafiss wreaRt =« W 81 a1 w=afad g

10. M -

(1) R S Feife 7 8 v faeg a4 ¥ 3% ¥ fau svmatTE SRRt 1 5w @ e, faf
e R Helted 9 § 9 T A16 &1 fafad Aifeq <o gftag 1 §a1 § @0 93 { 99T © ¢

Tt o afe Frgfam wifteerdt sfem w2 1 ifeq #1 oafy o w1e @ 9 39 W o fret et = aftog =it dar e
I 9 S i SAHN TR T |

(2) = o Fgfer TR g e TeTehR foRT s et fafer & g BT
HIT IV— W T 31 gfaemd
1. 99—
(1) 9ftag % st 5 Freafafaa o < 2, sl —
() HEME o,
(@) TR ¥,
(W)Wﬁﬁa’{mw,

(=) afEe v
* (2) Su-faffm (1) H Sfeafad @ 7 o8 W R S vl & S1efia feel S T S TR gl qHa-907d T
ST =l & fog feifa =5t =

T o T 3 = ot aftetfeerd o Ty (T 7R S i wal 9 wafem ) 9 € S 9 TR 5 6
' T I Fifo e T HeA W A FA o A S s

12. Tafwr gfaund : —aftug % FHert oK 375 e S S (fafswn) Frmmeet, 1944 gr, ST
et |feq, et e

13. UReE % swu=E & forg storeret wifasa fafu gfaend : —aftog & e, st X e =
BT o, g waer SR THE-FEE W AR H SR AR - ST, aftag # frgfer ot fafer & storert siferss ffa o feen,

©H F THCR B |
s 14, Gargia /4o 3USH : —
(1) W@aﬁaﬁaﬁmqﬁmﬁ%ﬁﬁaﬁgﬁﬁﬁqw T T € TR SR STE SR e oht B HIE
T srafir 3 forg ond R Y aReforl WX ¥ T YR R THER T S e SEr R

et =t e1ef € Hot o SR T Aoyt At 242 17 suar et v ¥ affeE v
qenfy, 7w 39 forga o Pl 3 STER, Fo1 GEE- g CETIe, €7 E |




| | | | —

ﬁ

4 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEC. 4]

(i) aRug o g« stfehrt/R st St w sw o w1 € ©: " w0 ety % fg et
TRefeerEt & Tk AeE o SeR g SUSH 9 o TReR g1 | fohg SEeht stfersham uit giefeer % W)
TreTg o1 % I A1 3.50 TG T. S A 9, 7 |

i) s et srfaeprl/ = it 9] We H Ted gU R ST @ SHep TER h Tg-S9GH h1 YA e fafee
Tan (v TrammeEt, 1972 % 7 50 gen 51 o fafde fafu @ fen s

15. h=Ed/AT TIhTT FHHAEN 1 U UG, & Afaared |t faeram: —swsioass e & fasd
AT R aRg 3 wfeerea § faera € S R o T SR YR shed T S srerd o 9. 4(12)/85- TUe des]
femier 31 e 1987 % WAHA! 3 STTER, e THA-THA T G, el 3 fore W v

UTT-V-HaT S AHT 97
16. WAT ST I : — (1) FHH=ER 9Rog 1 lenfas wHart 2 iR 9ftug 39 T8 e froafea e & fau wg
Tl S S SH G S|

(2) w—érﬁtm(ﬂﬁﬁ%mmﬁmmmﬁ@qmmﬁmz

(1) Torel st st WA B 91 9YRA & 91eY 31889 1 T1en 1 1 qIgashy i % Ty el S Hehd ¥,

(it) ﬁ?ﬁmﬁﬁwﬁﬁbﬁ%ﬁwmmaﬁﬁmmﬁ%mwwm%

(i) Tt st =1 wfafafem R S 26 fore et ST @ =R 9Ra ® &1 YRa 9 9|

- VI- 30T, 0T qer 3Tma

17. ST ; —apetty ot Feforer e (SATeRon) P, 1964 57, Ao R e, Feifr 47

© 18, THESOT T SATIAT : — et =i faferet o (Sirere, feim iR otfier) e, 1965 TR, STeRas
qfterd  gfe, et g

arT-VII-fafag

19. STIGTIT : — I FET SToehre FATG St Tt 3R 18 faoett o feerd Ssia TR < el g1 AAIC 91 € |

20. AT gfeRTd qT S URTET — e e 3 o v e yfen qen =i 9t vw w9 H of i) faf | it
et s 1 9ftwg fraifa :

21, ST — (1) YA val § Hatua U8 @t wreel o an A s fore 37 Frem A wgam = e e
ST g e T S, R TR H IaTEY e S U S 9 e W) r) SR wwfa yga fem qen e,
v qited g, 9iTs 3w Ao vl i Fef w8 e qa Freeae, sqe Femme, S et
& (evert) A FrarEet, 1965, FTa fafae A1 (geet) Femmee, 1972 SR am s, Sfe s, s A %
AT 7 ae g2 A g § gafia e

(2) oo 3 e 3 S oe g S - HE TS SRR g e S Sedl § @
ferg am. < | -

22, adUT R & fo fagre vraer — 3= fafres 3 wRv 8 o o TR s st g Tt & g
5 it Prger T SO S ergEh § Sfafea Rt g w o # Fraf sur w1 EE @ e

23, FoTforer T BT VITeR: — 7 WIS T TR U SO SArvaeh A Sted €1 a1 o7, e i fatad w9 e
R ST R g ST Q, SRR g, =R 6 feret ot whife 3 ot H ot farferi 3 fort s =R farfrer Rt st

A
3
gl

24, AT — 3 Tt | o s 37 oeerh, oy He g qen ot glaensH i gt A Om S ¥ AR
5 T T T I TR B SR Sew 3 STER Srefe s, sgfea srenfad, 7= fawd it qen i o1
9 el w1 SUTeY S S T | ,
25, SHTET: — I 5 fafsrmt <t samen 3 waer & 918 Sferé 41 €1 ol o 9o 1 it st iR 9o sweh foi

R o Y W R '




—

A H—avs 4]

YA AT TSTIS @ STHTER 5
ST
®. USRI el i AT
q. &
1. wfm e %. 18,400-500-22,400
2. 39wt TH %. 12,000-375-16,500
3. rRufm i %. 10,000-325-15,200
4. fafy s e %. 10,000-325-15,200
5. ey % favg werEs | %. 10,000-325-15,200
6. EHE q° Lch T. 10,000-325-15,200
= SAfeeR
7. STNF aafaemﬂ urd ¥. 6500-200-10,500
8. Heww FRRYE T 2. 6500-200-10,500
(=TT
9.. HEEH GURH TH %. 6500-200-10,500
10. it wfea Q %. 6500-200-10,500
1. TEHR e %. 5500-175-9000
12. TEEH TE 3. 5500-175-9000
13, et et T i 3. 5500-175-9000
14.  wts fT=<dt Q’éﬁ %. 5000-150-8000
TR ,
15.  FELE. =R %. 4000-100-6000
16. smyfafues = ik . 4000-100-6000
c17. TALELER INE %, 3050-75-3950-80-4590
18, TWIH FR TN L . 3050-75-3950-80-4590
19. Gt TR @ %. 3050-75-3950-80-4590
SRR
20. WS TR e %. 2750-70-3800-75-4400
SRR
21. @ s T %. 2750-70-3800-75-4400
2. afte TwE q %. 2610-60-3150-65-3540
23, TER Lo %. 2610-60-3150-65-3540
24, =R Hrere %, 2550-55-2600-60-3200
25. WHRIRR B: %. 2550-55-2600-60-3200
26. TN a? %. 2550-55-2600-60-3200
27. GWEEATE Lcy %. 2550-55-2600-60-3200
i 88 ;

[ 9. fogma=-11/IV/STaerR/149/02 ]




6 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEC. 4]

PRESS COUNCIL OF INDIA
NOTIFICATION
- New Delhi, the 23rd September, 2002

No. 10/7/82-Sectt. (Admn. ) Vol. VL.—In exercise of the powers conferred by clause (b) and
proviso to Section 26 rea with sub-section (2) of Section 11 of the Press Council Act, 1978 (37 of 1978),
the Press Council of India, with the prior approval of the Central Government, hereby makes the following
regulations, namely :—

PART-1 —— GENERAL

1. Short title and commencement: —

(1) These regulations may be called the Press Council of India (Terms and
Conditions of Service of the Employees) Regulations, 2002.

(2) They shall come into force on the date of their publication in the Official
Gazette:

2 Definitions: -

@ - In these regulations, unless the context otherwise requires: -

(a) “appointing authority” means the authority competent to make
appointments under regulation 4;

(b) “deputation” means either the appointment to a post in the
Secretariat of the Council, on temporary loan of persons
employed in Government offices or bodies whether
incorporated or not, . wholly or substantially owned or
controlled by Government or the temporary loan by the
Council of the services of a Council’s employee to
Government or bodies whether incorporated or not, wholly or
substantially owned or controlled by Government;

(c) “employee” means any person appointed to or borne on the
strength of the Council specified in the Schedule;

(d) “post” means any post, whether permanent or temporary
classified as Group ‘A’, Group ‘B’, Group ‘C’ or Group ‘D’;

(e) “Schedule” means the Schedule annexed to these regulations;

(f) “Secretary” means the Secretary of the Council.

In The words and expressions used but not defined in these
regulations and defined in the Press Council Rules 1979 shall have
the meaning assigned to them in that rule.
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PART - Il - STRENGTH, APPOINTMENT AND

CONDITIONS OF SERVICE

3 STRENGTH AND COMPOSITION OF THE STAFF OF THE

COUNCIL: -

(1) The strength of the posts under the Council and scales of pay attached to

the posts shall be as specified in the Schedule.

(2) The Council may make such amendments in the Schedule from time to

time, as it thinks necessary:

Provided that all proposals relating to emolument structure, including
adoption of pay scales, allowances, and revision of pay scales, allowances
and revision thereof, and creation of posts where the maximum of a pay
scale exceeds Rs.15,200/- per month, shall be made with the prior
approval of the Central Government: :

Provided further that the proposed. alterations in the scales of pay shall not
adversely affect the interest of any employee working against such posts.

(3) The Council may create other posts by effecting matching savings

primarily from savings from salaries, but if the requirement of the post is
extremely urgent, then from any head in the Budget of the Council.

(4) The powers to create such post by the Councii shall be subject to and be

exercised in accordance with the General Financial Rules, 1963,
Delegation of Financial Power Rules, 1978 and extant orders/instructions
of Ministry of Finance and Company Affairs issued from time to time on
the subject. :

4.

SUBJECT TO RULES 5 AND 8 OF THE PRESS COUNCIL
RULES, 1979: -

5.

“appointing authority” in relation to Council’s employees shall be:

(i) Council in the case of a post in Group ‘A’;
(i1) Chairman in the case of a post in Group ‘B’;
(iii) Secretary in the case of a post in Group ‘C’ and Group ‘D’

RECRUITMENT RULES: -

Recruitment rules may be framed by the Council for each post
under the Council indicating the method of filling a post, age limit,
and qualifications, etc.
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6. MEDICAL CERTIFICATE: -
No person shall be appointed to any post on the staff of the Council by direct
recruitment unless declared medically fit by a medical board as prescribed by
the Council.
Provided that nothing in this regulation shall apply to a person appointed to
any post on the staff of the Council by transfer on deputation.

7. SENIORITY: -

The seniority of the Council’s employees shall be determined in accordance
with the rules as applicable to the Central Government employees.

8.  SUBSTANTIVE APPOINTMENT: -

No employee shall be appointed-substantively to any post unless he/she is
found suitable for such substantive appointment, and no other employee has
been substantively appointed to it or holds a lien on the post.

PART - [Il - SUPERANNUATION, INVALIDATION AND
VOLUNTARY RETIREMENT

9. (I) Superannuation and invalidation:-

(1) Every employee shall retire from service on the afternoon of the last day
of the month in which he attains the age or sixty years. Provided that a
person, whose date of birth is the 1* of a month, shall retire on the last day
of the preceding month. :

(2) Notwithstanding anything contained in sub-regulation:

(1) (a) An employee shall, on invalidation by a Medical Board, as prescribed
' by the Council, cease to be in service on account of complete and-
permanent incapacitation determined in accordance with the relevant

rules of the Central Government.

(b) The Council shall, if it is of the opinion that the interest of the Council
clearly so require, have the absolute right to retire an employee by
giving him notice of not less than three months in writing or three
months pay and allowances in lieu of such notice;

(1) if he/she is in Group ‘A’ or Group ‘B’ service or post in a
substantive or temporary capacity, or in a Group ‘C’ post or
service and had entered Council’s service before attaining
the age -of 35 years, after he has attained the age of 50
years; ’ .

(i1) in any other case after he/she has attained the age of 55
years.
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An employee may, by gwmg notice of not less than three months

in writing to the appointing authﬁflt)‘ retire from service after

he/she has attained the age of fifty years if he/she is holding a
Group ‘A’ or Group ‘B’ post (and had entered the Council’s
service before attaining the age of 35 years), and in all other cases,
after he/she has attained the age of fifty-five years;

Provided that it shall be open to the appointing authority to
withhold permission to an employee who seeks to retire under this
clause if he/she is under suspension or if a disciplinary proceeding
for imposition of a major penalty is pending or contemplated
against him/her.

Notwithstanding anything contained in clause (b), the Council
shall, if it is of the opinion that the interests of the Council clearly
so require, have the absolute right to retire an employee after
he/she has completed thirty years’ service, by giving him notice of
not less than three months in writing or three months pay and
allowances in lieu of such notice; and

VOLUNTARY RETIREMENT: -

Employees will have the option to retire voluntarily on completion
of 20 years’ qualifying/continuous service by giving three months’
notice.

Retirement will take effect on expiry of notice period, unless
before expiry thereof, permission for retirement is refused by the
appointing authority.

Weightage of upto five years will be added to the qualifying
service of the official provided that: -
{a) the total qualifying service 1ncludmg the weightage does
not exceed thirty-three years;
(b) the period does not go beyvond the date of normal
superannuation; and
(c) the weightage is used only for the purpose of reckoning
qualifying service for pension/gratuity and does not confer
any other benefit like notional increase in pay, etc.
Notice can be withdrawn with the permission of the appointing
authority if the request is made within the intended date of
retirement.
The appointing authonty at its discretion can accept a notice of lebs
than three months:
Provided that it shall be open to the appointing authority to
withhold permission to an employee who seeks to retire under this
clause, if he/she is under suspension or if a disciplinary proceeding
for imposition of a major penalty is pending or contemplated
againsi him/her.

Etfos. 2
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10. RESIGNATION: -

1) An employee who is not under suspension or against whom a
- disciplinary proceeding for imposition of a major penalty is not
pending may, by notice of not less than one month in writing
addressed to the appointing authority, resign from the service of
the Council:
Provided that the appointing authority may, if it deems proper,
permit an employee to resign from the service of the Council even
if the period of notice is less than one month.

2) The resignation shall become effective from the date it is accepted
by the appointing authority. :

PARY - 1V - ALLDWANCES AND OTHER FACILITIES

. 11. ALLOWANCES: -
) The following allowances shall be admissible to an employee of
the Council, namely: -
(2) dearness allowance;
(b) city compensatory allowance;
{2) house rent allowance; and
(d) transport allowance

(2) The allowances indicated in sub-regulation (1) shall be drawn at
such rates and subject to such conditions as laid down by the
Central Government for its employees from time to time.

Provided that the emolument structure of the employees of the
Council (relating to pay 2nd conditions of service) shall be as made

applicable by the Central Government for statutory autonomous
organisations from time to time.

12. MEDICAL FACILITIES: -

The employees of the Council and their families shall, mutatis mutandis,
be governed by the Central Services (Medical Atiendance) Rules, 1944.

13. CONTRIBUTORY PROVIDENT FUN:) FACILETIES
FOR COUNCIL EMPLOYEES: -

The employees of the Council, other than employees on deputation, shall
be entitled to subscribe to the Contributory Provident Fund with effect
from the date of appointment in the Council in accordance with the orders
issued by the Ministry of Finance on the subject from time to time.

THE GAZETTE OF INDIA : EXTRAORDINARY [Part HI—SkC. 4]
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14.

15.

16.

9

RETIREMENT/DEATH GRATUITY: -

1) Every permanent employee of the Council retiring before ten years
qualifying service shall be entitled for a lump sum payment known

S as service gratuity at the rate of half month’s emoluments for every

completed six monthly period of qualifying service. The
emoluments means basic pay plus stagnation increments, if any.
This gratuity will be in addition to retirement gratuity. However,
this will be applicable in accordance to the rules on the subject,
and as amended from time to time.

(ii)  An officer/employee of the Council shall, on his retirement, be
granted retirement gratuity equal to one-fourth of his emoluments
for each completed six monthly period of qualifying service,
subject to a maximum of sixteen and half times the emoluments or
Rs.3.50 lakhs whichever is less.

(iii) If an officer/employee dies while in service, the death-gratuity
shall be paid to his family in the manner indicated in rules 50 and
51 of the Central Civil Services (Pension) Rules, 1972.

PERMANENT ABSORPTION OF CENTRAL/STATE
GOVERNMENT EMPLOYEES IN SECRETARIAT OF
PRESS COUNCIL: -

A Central/State Government employee, on absorption in the Council
Secretariat shall be eligible for benefits in accordance, with the provisions
of the Department of Pension and Pensioners’ Welfare O.M. No.4 (12)/85-
P&PW dated the 31 March, 1987, as amended from time to time.

PART - V - GENERAL CONDITIONS OF SERVICE

CONDITIONS OF SERVICE: -

(1)  An employee shall be whole time employee of the Council and
he/she may be employed by the Council for the performance of
such duties as may be assigned to him/her.

(2)  Without prejudice to the generality of the provision contained in
sub-regulation (1),

(i) an employee may be required to undergo a course of study or
instruction within or outside India;

(i) an employee may be required to serve the Council at any
place in India; .

(iii) an employee may be required to proceed on deputation
whether within or outside India.
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PART - VI - CONDUCT, CONTROL AND DISCIPLINE

17.

18.

19.

20.

21.

22,

CONDUCT: -

The employees shall, mutatis mutandis, be governed by the Central Civil
Services (Conduct) Rules, 1964.

CONTROL AND DISCIPLINE: -

The employees shall, mutatis mutandis, be governed by the Central Civil
Services (Classification, Control and Appeal) Rules, 1965.

PART - Vil - MISCELLANEOUS

HOLIDAYS=

The Council shall observe such holidays as are observed by the Central
Government offices located in Delhi and New Delhi.

SERVICE BOOKS AND CHARACTER ROLLS: -

A service book and character rolls shall be maintained in respect of each

‘employee in such form and manner as may be prescribed by the Council.

CONDITIONS OF SERVICE: -

(1)  In respect of all such matters regarding the conditions of service
for which no provision or inadequate provision has been made in
these regulations, the rules and orders for the time being in force
and applicable to employees holding corresponding posts in the
Central Government such as, the Fundamental Rules,
Supplementary Rules, Central Civil Services (Temporary Service)
Rules 1965, Central Civil Services (Leave) Rules, 1972, and orders
relating to travelling allowances, daily allowance, allowance for
journey or transfer and leave travel concession shall, mutatis
mutandis, regulate the conditions of service of the Council’s
employees.

2) The pay scales of the employees of the Council shall be as made

applicable by the Central Government for statutory autonomous
organisations from time to time.

SPECIAL PROVISION FOR EXISTING EMPLOYEES: -

Every person holding on a regular basis a post under the Council
mentioned in the Schedule shall, at the commencement of these
regulations, be deemed to have been appointed under the provisions of
these regulations.
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235 POWER TO RELAX: -

Where the Council is of the opinion that it is necessary or expedient so to
do, it may by order, for reasons to be recorded in writing and with the
prior approval of Government, relax any of the provisions of these
regulations with respect to any class or category of persons.

24, SAVING: -

Government from time to time in this regard.

25, INTERPRETATION: -

consultation with the Central Government.

Nothing in these regulations shall affect reservation, relaxation of age
limit and other concessions required to be provided for the Scheduled
Castes, the Scheduled Tribes, other backward class and other special
categories of persons in accordance with the orders issued by the Central

If any difficulty arises regarding the interpretation of these regulations, the
same shall be referred to the Council and Council shall decide the same in
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SCHEDULE
SL.No. | DESIGNATION OF POSTS No. OF SCALE OF PAY
POSTS ;
I Secretary One Rs.18,400-500-22.400
2 Deputy Secretary One Rs.12,000-375-16,500
35 Under Secretary Two Rs.10,000-325-15,200_
4. Law Officer One Rs.10,000-325-15,200¢
3 Special Assistant to Chairman Two Rs.10,000-325-15,200~
0. Library and Information Officer One Rs.10,000-325-15,200
7, Section Officer Seven Rs.6500-200-10,500
8. Assistant Director (OL) One Rs.6500-200-10,500
9. Assistant Editor One Rs.6500-200-10,500:
10. Private Secretary Two Rs.6500-200-10,500
L Accountant One Rs.5500-175-9000
12. Assistant Twelve Rs.5500-175-9000
iy Stenographer Grade *C’ Three Rs.5500-175-9000
14. Junior Hindi Translator One Rs.5000-150-8000
15. UDC Four Rs.4000-100-6000
16. Stenographer Grade "D’ Three Rs.4000-100-6000
I LDC Twelve Rs.3050-75-3950-80-4590
18. Staft Car Driver Two Rs.3050-75-3950-80-4590
19, Sr. Gestetner Operator One Rs.3050-75-3950-80-4590
20, Jr. Gestetner Operator One Rs.2750-70-3800-75-4400
21 Record Keeper One Rs.2750-70-3800-75-4400
22 Senior Peon Two Rs.2610-60-3150-65-3540
23, Daftry One Rs.2610-60-3150-65-3540
24. Peon Sixteen Rs.2550-55-2600-60-3200
23, Chowkidar Six Rs.2550-55-2600-60-3200
26. Farash Two Rs.2550-55-2600-60-3200
27 Safaiwala One Rs.2550-55-2600-60-3200
Total 88
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PRESS COUNCIL OF INDIA
NOTIFICATION
New Delhi 17th June 2003

.

No 10/7/82-Sectt. (Admn )- Vol VI.— In exercise of the powers conferred by clause (b) of Section 26 read

with Sub-section (2) of Section 11 of the Press Council Act, 1978 (37 of 1978), the Press Council of India, with the prior

approval of the Central Government makes the following regulations to amend the Press Council of India (Terms and
Conditions of Service of Employees) Regulations, 2002, namely.—

1. (1) These regulations may be called the Press Coimncil of India (Terms and Condmons of Service of the
Employees) Amendment Regulations, 2003

(2) They shall come into force on the date of their publication in the Official Gazette.

2. (1) In the Press Council of India (Terms and Conditions of Service of the Employees) Regulations, 2002
(hereinafter referred to as the said regulations), for clause (1) of sub-regulation 1 of regulation 9, the following shall
be substituted, namely:—

“(1) Every employee shall retire from service on the afternoon of the last day of the month in which he
attains the age of sixty years: ©

~Provided thata person, whose date of birth is the 1st of a month, shall retire on the last day of the
preceding month.”

(2) In the said regulations, in the Schedule to sub-regulation (1) of regulation 3, of entries 24, 25, 26 and 27
the following shall be substituted, namely:—

S.No. Designation of Posts No. of Posts Scale of Pay
.24 Peon Sixteen - Rs.2550-55-2660-60-3200"
25 Chowkidar Six Rs.2550-55-2660-60-3200
26 Tarash Two Rs.2550-55-2660-60-3260
27  Safaiwala One Rs.2550-55-2660-60-3200."
"VIBHA BHARGAVA, Acting Secy.
[ADVT-III/IV/Exty./149/2003]

Foot Note : The principal Notification was issued vide Gazette of India Extraordinary No. 193 dated 24th September 2002.

o

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



